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THE VICE-CHAIRMAN  (SHRI 
SYED RAHMAT ALI) j Now we will 
take up clause by clause consideration 
of the Bill. , 

Clause 2 to 8 were added to the Bill. 

Clause   1   the  Enacting  Formula,  and  the 
Title  were  added  to  the Bill. 

SHRI K. VIJAYA BHASKARA REDDY; 
Sir, I move: 

"That  the     Bill be  passed" 

The    queionwst     as    utandpthe was    
adopted. 

I.  THE UNION DUTIES  OF    EXCISE       
(DISTRIBUTION)      AMENDMENT 

BILL, 1984 
II THE ADDITIONAL DUTIES OF 

EXCISE (GOODS OF SPECIAL IM-
PORTANCE)     AMENDMENT     BILL, 

1984. 
m. THE UNION DUTIES OF EXCISE 
(ELECTRICITY) DISTRIBUTION     

(AMENDMENT)   BILL,    1984. 
IV. THE ESTATE DUTY (DISTRI-

BUTION)  AMENDMENT BILL,    1984. 
THE MINISTER OB' STATE IN THE 

MINISTRY OF FINANCE (SHRI S. M. 
KRISHNA):   Sir,  I move: 

"That the Bill to amend the Union 
Duties of Excise (Distribution) Act, 1979, 
as passed by the Lok Sabha, be taken into 
consideration." 
Sir. I also move: 

"That the Bill further to amend the 
Additional Duties of Excise (Goods of 
Special Importance) Act, 1957 us pasted by 
the Lok Sabha, be   taken   into   
consideration. 
Sir, I also move: 

"That the Bill to amend to Union Duties 
of Excise (Electricity) Distribution Act, 
1930, 'as passed by the Lok Sabha, be taken 
into consideration." 

Sir, I also move: 

"That the Bill to amend ;ne nstate Duty 
(Distribution) Act. 1962, as passed by the 
Lok Sabha, be talcen into consideration." 

Sir, the honourable Members are aware that 
the Finance Commission is required to make 
recommendations to the President under 
article 280 of the Constitution in regard to 
taxes and duties which are to be shared with 
the States and the inter se distribution among 
the States of the share of the States. 

The four Bills which I have moved today 
arise out of the recommendations of the 
Eighth Financ? Commission made in its 
interim Report for the year 1984-85. The 
Report, alongwith the Memorandum on action 
taken thereon was laid on the Table of the 
House on the 9th December 1983, as required 
under article 281 of the Constitution. In its 
interim Report, the Eight Finance Commission 
has inter alia recommended that the existing 
arrangements in regard to distribution of the 
Union Excise Duties and Estate Duties on 
property other than agricultural lands may be 
continued in 1984-85 subject to such 
modifications as may be required in the final 
Report. 

The final Report of the Commission 
was- submitted to the Pre.sient on the 
30th April 1984 and it will take some 
time to process the recommendations 
in that Report and lay it on the 
Table of the House alongwith the 

Memorandum on action taken thereon. This 
will be possible only in the next session of 
Parliament. In the meantime the first 
instalment . for the current year of the share of 
States in the Union Excise Duties is to be paid 
in the month of May. He"nce the need for 
these legislation. At this stage Si do not wish 
to dwell at length on these Bills as no new 
principles are being introduced and the 
objective rs only to continue the existing 
arrangement pending decisions on the recom- 
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mendations contained in the final Report of 
the Eight Finance Commission. 

The  questions were proposed. 

SHRI ARABINDA GHOSH (West Bengal): 
Sir, the four Bills relate to  the distribution of 
the share oi the States in the Union Excise 
Duties and Estate Duties among the States. Ac-
tually, while dealing with this Bill, the cordinal 
question that comes up before us is the 
question of the Ceiitre-State relations. For the 
last one decade, Sir, we have been observing 
that overcentralisation of the economic power 
in the hands of the Centre has created 
imbalances resulting in deprivation of States oi 
their revenues and also resulting in the 
backwardness of some areas and growing 
secessionist trends. While framing the 
Constitution, the framers had assured that the 
share of the taxes would bt equally divided 
among all the States. But, gradually, 
concentration of all the taxes collected for the 
States in the hands of the Centre became the 
order o€ the day and that has become the 
salient feafcire of the Indian economy now. 
Article 270, which deals with sharing of taxes 
between the Centre and the States, makes it 
obligatory to the States. In T959, the Finance 
Act of Parliament also, by and large, deprived 
the States oi their share in Income-Tax and 
other taxes. In 1982-83, income irom the 
corporate tax was Rs. 2,339 crores, fjuYtt 
could not g° to the States. Whereas the Seventh 
Finance Commission had recommended that 85 
per cent oi the income fiom the Income-Tax 
should go to the States. Income-lax is not 
increasing; corporate tax is rising. So the share 
of incometax, is decreasing ior the States. In 
this way, Sir, the States' only so.ince of income 
is sales-tax. Actually, ihe major share of taxes 
collected for the States is being shared by the 
Centre and the States and thus States' resources 
are going to be limited day by day. A part of 
the sales-tax on major commodities like man-
made fabrics, su) lar, tobacco, cotton fabrics, 
woolen tubrics,    ana also excise duty, 

are not also coming to the States.    It is not 
the cases of only West Bengal or Tripura,    
all the States are    very much, dissatisfied,    
and  dissatsfac! : is increasing day by day.' 

1 
The resources are distributed in three ways: 

statutory grants, discretionary grants and 
loans. Statutory grants are coming down so far 
as the States' share is concerned; loans and 
grants are increasing, arid' that also depends" 
on the whims of the Planning Commission 
which is mainly conducted and directed by the 
Cabinet. Actually, the Finance Commission 
has become redundant. Planning Commission 
is the most powerful to grant shares of taxes 
to the States. By and by, side by side, the 
States are concerned with the day-to-day life 
of the people—agriculture, special areas pro-
grammes, irrigation, flood control, social 
services, education and what not. The Central 
subjects are Communications, Defence, 
foreign trade an<j external affairs. 

The development of the States depends on 
the States' assistance and the States' own 
contribution. But the States are deprived of 
their due share. This is the crying need of the 
State Governments. And suddenly we found 
that the Sarkaria Commission has been 
constituted by the Central Government—to 
delay the share of taxes to the States. We do 
not know when the report will come. 
Meanwhile the gap in the revenue and 
expenditure of the Slates is widening. The 
States have to depend mainly on the Centre. 
They have to depend on the mercy of the 
Centre. The Cenlrelwafff the States to. toe 
their line through grants md he, loans. In this 
fashion things are moving in the country. If 
there is any protest from the non-Congress(I) 
Governments, then the Finance Mini will 
come out with a threat to stop loans, grants cut 
in size of the plan. He is not present here. Last 
time while replying to the Finance Bill i* this 
House he said many things. I am not going 
into details of what he s.iid as he is a big man! 
When we raise our voice  about  loans,    
about  the cut  in 
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the size of the plan and about over 
drafts, we are snubbed. These things 
are going on. Is it not confrontation? 
He is blaming us for confrontation 
and that we are trying to weaken the 
Centre. In this fashion, he talks and 
talks like anything. He thinks that 
the Central Government is the Zamin- 
dar and we are his tenants. The deal 
ings between the Centre and the States 
are going on in this way. There is -a 
difference about the sharing of tax Vet- 
ween the Centre and the States. As 
I said earlier, even the National 
Development Council where the Ch 
Ministers are invited has also beco 
a ritual. Still our Chief Minister has 
wyiiten rapOTily to Prime Minister to 
convene the meeting of the N.D.C. to 
:; s.  For  the     Planning 
Commission the States have no say. The 
States are dependent on the Central assistance 
for their development. The development is not 
possible without developing the States. But 
the National Development Council has be-
come a ritual. The Chief Minis ers, especially 
the Chief Ministers of West Bengal, Tripura 
and some other non-Congress (I) States, voice 
some process of planning, against tho defects 
againsl the form of planning, against the 
process of planning against the defectiveness 
of planning. But that voice is not heard. They 
carry out their decisions through planning 
through the allocation of funds and all sprts of 
things. (Time belt rings). The composition of 
Planning Commission is very defective. Why 
the representatives of the States are not there? 
States have many things to say. There are 
many experts who are not entertained in the 
Planning Commission. Everything depends on 
the whims and c£p-rices of the ruling party. 
Generally, political considerations 
faTEe"iSriority. If you obey the decision of 
the Central Government and if you follow the 
anti-people policies of the Government, them 
you can get sufncTerft grants or loans from 
the Centre. If you criticise the Central 
Government, their policies and their planning, 
then you will be isolated.       This  is  what the 
Finance 

Minister said in a Calcutta meeting and in 
Parliament also. He can speak anything. He 
can criticise any State which is not falling in 
line with his policies. 

Now, I come to overdrafts. That is 
the oniy remedy available witli the 
State Governments for their de 
velopment and for everything 
else. The State Government 
have no means of printing notes in 
Nasik which the Central Government 
has. By this means, they can have 
any amount overdraft. Last July, we 
have been told that there has been 
a deficit-financing of about Rs. 10,000 
crores till the current budget year. 
These notes are printed by the Cen 
tre. But the State have no alter 
native like this. They have to 
take overdrafts from the Reserve Bank 
and they have to pa.. . inte-est 
for the overdrafts. And our Finance 
Minister also said many times against 
West Bengal in regard to overdrafts 
because we raised our voice. We said 
that you can take loans, of thousands 
of crores of money from the Reservd 
Bank or treasury bill and you are not- 
paying any interest but when we lake 
loans from the Reserve Bank we have 
to pay interest. This is a gross indis 
crimination between the Centre and 
the State Government which are not 
liked by us. And we have to pay in 
terest for our overdrafts. 

Now, I am coming to West Bengal because 
it has been a target of attack in several 
speeches of the Finance Minister. Is it not a 
fact that the pay scales of the school teachers 
were raised in West Bengal to the maximum 
Which is higher than majority of the State 
Governments while during the Congress 
regime it was very poor. The expenditure 
which is incurred by r>ur State Government 
on education is the highest in the country. Is it 
a non-plan expenditure? When Tamil Nadu 
spends on education that is plan expenditure. 
If you spend on providing medical facilities 
to, the people, is it a non-plan expenditure? If 
the other Governments spend on this item, 
that is plan expenditure. In this way, with 
ulherios political motives, the State 
Government  of West Bengal is  being 
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attacked by our Finance Minister. And on this  
I totally disagree with    Rim. 

Now, take for example the dearness 
allowance. Our State Government is not able 
to pay the dearness allowance that is due to, 
our State CTdVern-ment employees? What to 
do? Who is responsible for the rise in prices? 
Who is responsible for inflatio,n? Today's 
"Statesman" has given the wholesale price 
index. For the week ending 21st April, the 
wholesale price index stood at 323.6 
provisionally. In the previous year, it was 
298.4 points. Who is responsible for this rise 
in the wholesale price index? And then the 
retail prices h'ave no, limit. Xllfl every State 
Government. including the Congress(I) ruled 
States also submitted a memorandum to the 
Eighth Finance Commission saying that the 
prices are not being controller by the State 
Government but by the Central econo* mic 
policies and that in regard to payment of 
dearness allowance, bonus and other things, 
the Centre should share the expenditure with 
the States. Yesterday, Sir, in a meeting, our 
.ion.-Finance Minister said that the State 
Government of West Bengal are not able to 
pay the dearness allowance. Who is 
responsible for the rise in prices? Sir, we are 
waiting for the Report of the Eighth Finance 
Commission. Meanwhile, if the Central Go-
vernment employees can get dearness 
allowance, why not a portion of the fund be 
diverted to the State Governments to meet 
their expenditure in regard to dearness 
allowance, bonus and other things? 

[The Vice Chairman (Shri R. Rama-
krishnan)  in the Chair.] 

Sir, even in regard to IRDP, during 1!.33-
84, a successful performance of 170  per cent 
was made in  our State. 
In  1983-84, 9 States were granted ________ 
(Time  Bell   rings).' 

SHRI      KALYAN      ROY (West 
Bengal): He is making very important points. 

THE VICE-CHAIRMAN (SHRI R.  
RAMAKRISHNAN):  There  is  time 
375  RS—14 

allotted,    he has already exceeded by 8 
minutes. 

SHRI ARABINDA GHOSH: Mr. Vice-
Chairman,    in   1983-84,    grants     were 
provided to 9 States and the amrunts granted to 
States like U.P., Orissa -ino. Bihar were the    
maximum  and  West Bengal got the lowest.   
If we say something, is it ment    tftftt we want 
confrontation with    the Centre?    I quote 
from the budget speech of our    West Bengal    
Finance    Minister:    He said: Our 
development expenditure has increased 3-fold.   
West Bengal is a state which is more frugal so 
far as sumptuary allowance is concerned.    
While it comes to some lakhs in case of other 
States,    like Maharashtra.    In case of West 
Bengal it is in thousands only. So, Sir,   what I 
want to say is,   you please show us where the 
State Government can impose  a  curb     on    
expenditure. There is no way. We are paying 
loans and in this   calendar year, we are paying  
34  per cent loans,    which is  not our fault.    
The entire    burden     was thrust on us by the 
Congress Government,   and we have to pay 
34 per cent loans.    All these constraints are 
there. I again quote what our Finance Minister 
of West Bengal, Shri Ashok Mitra said:    It is 
a matter of equal satisfaction that a recent 
study by the Reserve Bank of India indicates 
that development expenditure as a proportion    
of the total expenditure during the past few 
years  has  been  consistently high in West 
Bengal. If we look to expenditure  of      the  
Pian,  it  has      nearly trebled   during     the   
Sixth  Five-Year Plan      period,       1977-78      
to       1982-83 compared      to      preceding      
5 years, 1971-72   to     1976-77.   The     
proportion of    plan    expenditure    to    total    
expenditure   has   also     gone   up   signifi-
cantly since   1977-78. 

In this way our development expenditure 
or the Plan expenditure has been consistently 
high without any share from the Central 
Government. The State Government of West 
Bengal are trying their best for the develop-
ment of the State. Here, I would also quote 
again from the Finance Minister's  speech;  
Despite  this  major con- 
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straint, additional resources mobilised by the 
State Government in recent years have been 
among the highest in the country. 

Sir, that day, the Finance Minister was 
saying that we are unable to manage the 
ecenomy of our State. He says, we are not 
able to mobilise additional resources. This is 
not correct. As our Finance Minister has said, 
mobilisation of additional resources in our 
State has been the highest in recent times. 
Even the Congress I Governments have not 
been able to mobilise additional resources. It 
is the non Congress (I; Governments like 
West Bengal which have been able to 
mobilise additional resources. These things 
cannot be denied by propaganda. These things 
cannot isolate our people from the Lett Front 
Government. 

Now, the time has come to review the entire 
Centre-State relations In this connection, 1 
would suggest that the scheme of additional 
duties of excise should be abolished. The 
provisions of article 268 and 269 of the 
Constitution should be fully taken advantage 
of. Then, 4 per cent of every increase in 
administered price should be passed on to the 
States. Even tho Chief Minister of Bihar is 
demanding that they should get more royalty 
in regard to coal. Assam is also demanding 
more royalty in regard to its petroleum 
products. When this is the case, why should 
you blame the West Bengr.l Government 
alone when they demand more royalty in 
regard to coal? Our suggestion is that 40 per 
cent of every increase in administered price 
should be passed on the States. A review 
should be made of the principle of guiding 
decisions as regards declaration of goods. The 
royalty payable to the States for their mineral 
resources should be determined on an ad 
valorem basis in consultation with the States. 
The States have no say in the Planning 
Commission. The States have no say in the 
National Development Council. .No,   
suggestions    from   the   State   are 

taken when formulating plans for the benefit of  
Kie     poor people   of    this country.   I  would   
also   suggest     that States  should  be    
represented    on.  a rotational  basis    on  the  
central   and local boards of directors of the   
Reserve Bank of India and States should be  
permitted  to     open      commercial banks to 
serve    the interests of    the people.      Our  
demand has  been that we should be permitted 
to open commercial banks in our States. But 
this has not been accepted. I    would also 
suggest   that   an   institutional     forum should  
be  set  for  consultation     between' the Centre 
and the  States    on fiscal issues. There    is    
also the suggestion    that    Planning    
Commission should  be reconstituted.  In this  
way, you can  avoid confrontation between the 
Centre and the    States.      If the States are 
weak, the Centre will    be weak.  If the    States  
are strong,  the Centre becomes strong.    Our 
country is a Union of States. Therefore as our 
Party has been demanding, the States should  
have  a  say  in  the     formulation of Plans^ the 
States should have a  say  in  the Planning     
Commission. But this is not being accepted. 
There has been a propaganda  going on that we 
want to weaken the Centre. Tbis is not true. I 
deny this charge.    Our Party  believes  that   
the   Centre   and States should come together 
and work in unison for the development of the 
country and the welfare of our people. 

SHRl SUSHIL CHAND MOHUNTA 
(Haryana": Mr. Vice-Chairman, Sir, this is a 
formal matter, the passing of these four Bills. 
But it does give us an opportunity to go 
slightly deeper into certain vital matters 
concerning the States and the Central Govern-
ment. The founding fathers, at the time when 
the Constitution was drpft-ed_ envisaged a 
completely balanced federal structure for this 
country. The sphere of each wing was well-
defined and adequately and not dependent 
upon the other to the extent that they would be 
asking for char. ity. Each was independent in 
ts own sphere. The States and the Centre have 
had their list of activities 
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well-drafted and listed and there was 
also a joint arena, joint area of action, 
for both of them. Ali the priciples 
were well denned. But slowly- 
and slowly we have seen that 
the independence of the State 
Governments in regard to their own 
developmental aclivities has been ero 
ded, because the Centre enjoys ab-> 
solute power in seeing to it that the-- 
State g 'is funds from the Central 
pool for its developmental activities. 
The only money which goes to the 
State   from   the   as a matter of right is t h e i r  
share " in the Income Tax col!edi mi. Apart 
from that there are certain corporation taxes 
now imposed. Certain items which did occur 
in the State List have been taken out for 
purposes of sales tax because it was thought 
that in the interest of better trade between State 
and State that was necessary. So, slowly and 
slowly the States have been made to feel fami-
shed. The States are famished in respect of 
funds. 

Now, earlier when the Constitution came 
into force,- these provisions were never tested 
because practically all the Slate Governments 
were of th. same ruling group which was in 
power at the Centre. It is now for the flrst 
time in the last .few years that we are 
experiencing that there State Governments 
which are on a diametrically opposed angles 
to the Centre on certain basic issues, and if 
the Central Government does not feel happy 
with the views taken by the State 
Governments, it is very easy for the Central 
Government to throttle the State Governments 
by not giving them their discretionary quota 
of loans, or by stopping grants, or everv 
overdrafts. Therefore, I would suggest that 
now since we have the Sarkaria Commission, 
there should be a round table conference of 
the State Governments' representatives with 
the Central Government, to discuss these 
matters how best this could be avoided so that 
the States feel independent enough to pursue 
their  own  policies     and  programmes. 

to feel that they also have an important hand in 
shaping the policies of the Planning 
Commission and that it is not easy for the 
Central Government to throttle the State 
Government whenever it does not suit the 
Central Government. So for sorting out all 
these mattersi we should fa a found table 
conference and by that , I think the Sarkaria 
Commission would he well advised to giv<; its 
report on tho [iscal aspect of the matter also 
concerning the Centra) Government, because if 
we fail on <hh-point. I am very apprehensive 
that a situation may arise any time thai there 
will be such inbuilt hostility  between the 
Stages and the Ce;-Government that the 
flssiparous tendencies which are new so 
apparent in States like Assam or Punjab may 
acquire well-defined shape and they may have 
a feeling that they have been deliberately 
discriminated against, that they are not treated 
as equal partners in the federal structure. We 
have1 ady encountered this feeling; that is why 
we find a violent agitation going on in Punjab 
and in so many other States regional parties 
have cropped up only to look after ane see that 
their regional interests are well protected. If we 
do not at thi lime really take this matter 
seriously) we will be setting up a pace which 
will be later difficult to control. I am so 
apprehensive that in times te. come say, 10 
years, 12 years, 15 years. 20 years—not a big 
period in the history of a nation—we may have 
laid the foundations for secession in the various 
parts cf the country. Let us keep all of us 
together in a spirit of confidence, in a spirit that 
the Centre also helps the States, no matter what 
type of Governmeat exists in the States the 
States owe full allegiance to the Centre, no 
matter what type of Government is there at the 
Centre. There is this feeling which crops up 
here now and then that the 

Centre discriminates against States because 
the States have a Government or have an 
ideology which is at variance with the  
ideology cf the Cen- 
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tral  Government. Therefore,     this 
idea must go, this idea    must vanish. 

Now here is a case which has been just  
quoted  by  my     learned  brother who  spoke 
just before me.    He-says that  when they    
increased    clearness allowance, they say this 
is not   a Plan expenditure. It is very strange. 
Dearness has been     increased    for    Cen-
tral  Government employees.    If     the State 
Government feels that in its own area, in its 
own domain dearness allowance  should     be     
increased,  you want to penalise the    State 
Government.    Either    you want the      State 
Government    to     have       a   blackened    
face before the   people whom    it represents 
or,    ultimately, the Central assistance would 
be lacking.    In either    case the    State    
Government has to suffer.      I am  giving  
this just  as an instance.      Such things must    
not remain.  Therefore,     I   personally  feel 
that we should not now, at this stage, sit on 
points of prestige.    There is no prestige   
involved   here.       The   smallest State may 
have a problem, a larger State may not    have    
a problem. But  let  us all sit together, have 
representatives  from  each  State,   discuss 
the matter as to in what manner this should be 
distributed, how the corporate taxes should be 
given out and how the grants    should     be 
given    to the States  and   in   this  manner,     
restore confidence amongst the various 
States, among the people in the various States  
that  no matter how  politically  we function,  
for purposes of  binding     us her    there are 
no chances of any discrimination  oetween  
one  State  and the other by the Central   
Government. Otherwise,  backward    States, 
if    they have  a  different political system,  
will become  further  backward  anti  an  ad-
vanced State, at one stage, would    be prone 
to come backward. So   the distribution of 
Central    assistance would be so topsy-turvy 
that    it would disturb the whole balance 
which, I think, the founding  fathers of our    
Constitution  could   never  probably  
envisage.  The 

way we are acting, I can understand it because 
we Isviians have a great ingenuity of giving 
the most innocent things a look of being the 
most pernicious. The beautiful Constitution 
that we have had. we had slowly and slowly 
made it look as if this is the most powerful 
instrument for being used against our own 
people, against our own State Governments 
which have a different form of Government or 
which, politically or ideologically, see or think 
differently from what the Central Government 
does. 

Thank you   Sir. 
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THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Mr. Kalyan Roy. I 
want to remind you that your Faity has got 
just f°ur minutes. 

SHRI KALYAN ROY (West Bengal): Yes, 

I know. 1 will follow your instruction exactly 

as others have followed it. . 

My job has been lightened by the Hon'ble 
speakers who took part in the debate.. The 
issue is very simple, on the face of it, There is 
the sharing of resources like taxes and duties 
between the Slates and the Centre as per the 
recommendations of the Eighth Finance 
Commission. 

And, Sir, the Finance Minister has stated 
that the existing arrangements are to continue 
and no new piinciples are  involved. 

Sir, here is my first point—and I say it with 
anguish and regret and sorrow—and it is this 
that either the Ministry is absolutely careless 
about the problems which have arisen in our 
country or perhaps completely oblivious of its 
own responsibilities. Sir, the whole issue of 
Centre-State relations, as you would have seen 
from the speeches made by Members from all 
the parties who took part in today's debate, 
whether it is from the Communist Party of 
India (Marxist) or the Lok Dal or the Janata, 
and also from what I heard from the 
AIADMK's Member in other debates, has 
been vitiated because of the calculated    
discrimination, discriminating 

policy    of    the    Centre    towards the States,     
particularly    towards    those Statezs whose 
Governments are run today by tke leftist 
parties.    Their  policy is one of a partisan, 
hostile  and biased nature.      Mr. Pranab 
Mukherjee perhaps is aware of it, aware that his 
policy is just based on discrimination.     That is 
why, Sir, you will find that every    week he 
rushes  to We si Bengal and every day    he 
comes cut with a Press statement that they are 
not discriminating  against  the     West Bengal  
Government     or  against    any non-Congress   
(I)      Government     and every day he cooks 
up some facts in order to confront the Finance 
Minister of West Bengal.   It is unfortunate. I 
thought he had    bigger responsibilities than  to 
answer the  Chief  Minister    of Tamil    Nadu    
or the Chief Minister  of   Andhra  Pradesh   or    
the Chief  Minister of     Karnataka.    And, Sir,   
the Chief Minister of Karnataka. Mr. Hegde,   
who    is   not a   communist, has lashed out 
against    the policy of the      Centre towards 
the      States or against the Finance Minister of  
West Bengal. 

Sir, the very tact that he goes on 
denying every week makes the people 
believe that perhaps he is repeating 
something which he himself does not 
believe. And, Sir, now I am on a 
serious point.      What       was    an 
economic problem so far has now taken- a 
political shape today because of your 
persistent refusal to reopen the issues of 
sharing the resources, sharing of taxes, and 
the whole thing is in jeopardy now and that 
fact you have to face. It has basically an 
economic problem, and the political parties 
which have ccme to power which have 
captured power through democratic elections, 
have raised this issue an said that unless you 
give them power unless you give them more 
taxes, unless you give them the power to 
impose taxes and give a proper share, which 
Una not been given to them, they will have to 
think in other terms. You know what they 
mean by other terms. 
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We are firmly for the unity of India and we 
have said That and we    have said  umpteen  
times    that we want a strong Centre, but 
equally strong States also.    But    the 
Finance Minister has to explain     
particularly—I      am very    sorry    because     
Mr.      Pranab Mukherjee happens to be a 
gbod friend of mine—and  he  has  to explain  
this because the  whole criticism has been 
raised  during  his  period  mainly   and 
because   we  are   unfortunately  facing a 
situation of confrontation which we want  to   
avoid.      No  explanation,  no wishy-washy 
statements no repudiation, and no 
condemnation  would help     us because  this  
has been    raised  by all the parties, whether 
inside or outside. Now,  what  is  the  present     
position? I will only quote from a reply given 
by the  Minister, on  the  lst  of    May-1984, 
in the Lok Sabha, by Shri Krishna      
regarding     the  details  of the amount  which  
the  Government     has collected  as Income-
Tax,  Excise Duties, Corporation Tax and 
other sources from  West    Bengal during the    
year 19815-84 and the amounts    which have 
been given to the Government of West 
Bengal during the year 1083-84.    You will  
find.   Sir,    that  the  collection   is Rs.      
1,214.23   crores,   and   what   was given to 
West Bengal Government under Income-Tax, 
Basic    Excise Duties, Additional   Excise   
Duties   and   Estate Duties,  comes  to  Rs.       
333.92  crores, which is not even    25 per 
cent!  This is the latest statement which has 
been made  in  the   other     House.     Percen-
we shouid get more. But this you  have  given  
us less  than  25 per cent of  the total  amount     
which you have collected from a poor State 
like   West  Bengal,     And   this  is    not the  
grievance of West  Bengal    alone. Poor 
Jagannath Mishra, ex-Chief Minister of 
Bihar,  raised  the same issue. When  you  
have     increased  the    coal price from Rs. 
48 per tonne to Rs. 185 per tonne in your    
regime,    why poor Bihar should not get 
royalty on    the basis of ad valorem price?    
You only answer:     we are not giving you  
royalty on the basis of ad valorem price. 
Why?      When  the price of coal    has 

increased without    consultation    with State 
Governments, why    do you deprive the States 
which produce     coal? Naturally  Mr.  
Hukmdeo  Narayan Yadav-dav is correct.      
The biggest    amount of coal you get from 
Bihar. Similarly, Telugu Desam    has raised 
the   issue. AIDMK—Miss  Jayalalitha—has  
raised the issue.      I am not going into that. 
You  have   to   understand     one  problem, 
Mr. Krishna:  We have our commitments;  we 
have not    been elected on the Congress votes; 
we have    our programmes  and we    have to 
implement them.      Where is  the excess to 
come from?     Your    present attitude, your 
principles  onl  your present  arrangement  of  
sharing     come  in    the way.     It has to go.   
We do not want 80 per cent,  90 per cent    or  
100  per cent. Let there be a dialogue. Let there 
be a share. Let there be a talk. Even the request 
of West Bengal Chief Minister to call the 
National Development Council to finalise the 
Budget allocation for West  Bengal  has    not    
been accepted. Mr. Mukerjee who just came 
from Calcutta held a Press conference and  
said.     No   use  of  calling  N.D.C. Why? 
What was the harm?-What was the harm in 
having a dialogue? This smacks  of  arrogance.     
And  the  arrogance is not going to pay you, 
because the whole   of Punjab is on Are. 
Assam is smouldering, we do not know whai' 
will happen in Tamil Nadu and Telugu Desam 
has captured the entire Andhra Pradesh—a 
regional party. But this is another  issue.  You     
cannot  treat  our Chief Minister the way you 
have beer treating   your   own   Chief      
Ministers, dismissing them, reinstating them, 
reemploying them and so on. This can't go on 
for ever. But you are doing it, because the crux 
of the policy is that you  are following  a  
particular  policy to  make  the   States   totally   
dependent and subservient    to you.    And    
your entire policy has    been so far to see that 
the Chief Ministers rush to Delhi plead for 
funds,    fall on    their knees and then you will 
be kind  pnough to give them   an interview 
and    a    few n-ores either to fight drought or 
floods 
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This is unhealthy and no decent Chief 
Minister who has come to power on the basis 
ol his programme would face the humiliation. 
Let Mr. Krishnan understand it. He would 
rather resign than come and beg for interview. 
Even your Congress Chief Minister today are 
grumbling. We have been grumbling so tar. 
But even your own chief Ministers are 
grumbling. They have refused to be cheated 
like this. You should take note of it. 

Then, Sir, what I was developing it is the 
only point I will make, nothing else—Mr. 
Krishnan, please understand the Cabinet 
should understand that the powers to levy tax 
is the biggest political issue in Inaia voday. 
This is the biggest political issue. It is a first 
class, top political issue which you have to 
answer. Of course, we have come with a 
different programme, totally against you. Even 
your own Chief Minister are making an issue 
of it: Of restructing the whole Finance 
Commission and its share its entire past and 
future. For example, take corporate tax. 
Corporate tax. Corporate tax has been 
increasing. States are debarred from gift tax, 
from wealth tax—one after another. Then, 
how would you explain the situation to the 
people who have voted for you? You have got 
to tell us. We want to compromise but you are 
not compromising. We want understanding, 
we want settlement but your attitude has come 
in the way of settlement. 

I am prepared to give you the right to levy 
taxes Mr. Krishna I conceed this point also. 
You mobilse the resources. You levy the 
Wealtii Tax or .Estate Duty or Excise Duty or 
Income-tax or Corporate Tax or whatever tax 
you want and mobilise the resources. But 
what is the result? We charge you for failure 
to mobilise resources. Since you have been 
constantly failing to mobilise resources, I 
want to mobilise and there lies the difference. 
I will give you only two or three figures. The 
budget estimate of the Income-Tax of which I 
get the share or my state gets the share was 

Rs. 1559 crores in 1981-82. Aud what was the 
collection? Rs. 1475 crores. You say, year 
after year_ the Estate duty collection has had a 
very low figure. In this Budget the collection 
of Estate Duty,_ Wealth Tax nnd Gift Tax 
together has been fixed at Rs. 117.50 lakhs. 
Why have you failed to collect? Your 
collection of Estate Duty Gift Tax and Wealth 
Tax has remained more or less constant for the 
last ten years. (Interrvvtionft) I asked a 
question. Now, G.D. Birla must be a very paor 
persons in the country. How much Estate Duty 
his family has paid? The reply was given by 
Mr. Krishnan in this House in this session. 
How much has this poor man paid? Rs. 
3,58,470. Is it the Estate Duty of G. D. Birla? 
He has got away by paying 3 lakhs whi'e he 
should have paid Rs. 30 crores. So, I am 
charging you for failing to mobilise Excise 
Duty Es. 200 crores are locked up in the 
Supreme Court, in Ihe High Courts and in 
other courts. Your officers say, "What can we 
do? We have not got any instructions from Ihe 
Centre. Our lawyers are not present" Now, 
what answer do you have? Mr. Prem Shanker 
writing in the Times of India on  5th  March,  
stated. 

'What is most disquieting is the 
performance of the personal Income-Tax. 
In the last two years, its yield has increased 
miserably, less than half of the growth of 
G.N.P. The Yield of sales Tax. States Duty 
and Gift Tax together has gone uo in the 
same miserable proporation. It clearly 
shows that so far as direct taxation is 
concerned evasion has become a way of 
life." 
This is Times of India. I have given you 

full powers to mobilise resources. You have 
failed and because of your failure to collect 
money for the Aluminium Regulation 
Account—the Bill which is coming tomorrow 
in this House—the Government of India has 
lost Rs. 39 crores. I raised this issue in an 
Half an Hour Discussion. There are four 
aluminium concerns. There is HINDALCO of 
Birla. There is the Aluminium Company of 
India belonging lo the mulli-nationals. There 
are NELCO, 
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MELCO and the BELCO. Where there 
is a  difference  between the retention 
price and  selling    price of when  the 
cost of production is higher than the 
selling prices in that    case the com 
pany whose cost of production is low 
will    have      to pay    the money    to 
the     Aluminium       Regulation       Ac 
count. Now,       HINDALCO's     cost 
of    production    is     the    lowest     and 
under    the Aluminium        Regulation 
Control Order, they will have  to de 
posit  money  to   the   Aluminium     Re 
gulation Account so that the money is 
given to those whose cost of produc 
tion is high. Since this Act was pro 
mulgated till January this year Birlas 
did not pay any amount. So, a question 
was put to Mrs.  Ram     Dulari  Sinha 
when  she   was  the   Minister,  then  to 
Mr. Salve and then to      Mr. Pranab 
Kumar Mukherjee    asking as to how 
much is due from poor Birla whom the 
Congress      have   brought     here.   The 
reply was Rs. 38 crores.    And ultima 
tely there was a settlement. The settle 
ment  was not  in  the  Supreme  Court 
but  outside  the  Supreme  Court  when 
Birlas had no case    at all.    The Gov 
ernment could    have collected Rs.  38 
crores.     They did  not  collect  Rs.    10 
crores  from  the     HINDALCO  on the 
ground that it has been paid to    the 
UP State Electricity Board. We do not 
know whether the UP    State Electri 
city  Board  has  actually  received.  Rs. 
10  crores  from  the  HINDALCO.    But 
to  another    question    asked by    me 
whether any interest has been charg 
ed on these Rs,  38 crores, Mr, Krishna, 
you      have      replied—since      February, 
I am getting the same reply—that is 
under consideration. Do you give that 
facility to Mr. Ashok  Mitra, the Fin 
ance Minister of West Bengal? Do you 
give that facility to Mr. N. T.    Rama 
Rao,  the Chief     Minister    of Andhra 
Pradesh or to Mr.  Hegde?    When he 
takes  overdraft,  don't  you  charge  in 
terest? Are you not charging on    the 
loan  or   grant   or   additional    money 
given to the State  Governments?  But 
when it comes to the HINDALCO   who 
have misappropriated, who  have mis 
used and refused to pay. on the basis 
of  the  facts  given  here  in  spite    of 

that, you are not charging interest. 

Mr. Krishnan you have been entirely relying 
on deficit financing. Sir the deficit of the 
Central Government covered by inflationary 
means in 1977-78 was Rs. 1,016 crores. In 
1978-79, It was Rs. 1,506 crores. It rose to 
R's. 2,433 crores jn 1979-30 and Rs. 2,577 
crores in 1980-81. Then again, Sir, it rose to 
Rs. 3,369 crores in 1983-84, and in the 
Budget, it was remaining at Rs. 1,586 crores 
for 1984-85. Naturally after this at the time of 
introduction' of the Finance Bill, you have 
given further concessions. So, between these 
years, the deficit finarc-ing has been to the 
tunc of Rs. 10,000 crores, if not more. And 
because of the situation in Punjab today or in 
Assam or in other State.;, your deficit will not 
be reduced.    It will go   up. 

So, you have a recourse to deficit 
financing. Would you give that right 
to the State Governments? You have 
a right to go to the IMF to get money 
paying exorbitant interest. Do you 
give the States the same right? I 
would like you to explain. How would 
you expect me to fulfill my assuranc 
es, my commitment and even my pro 
grammes? We have a Left-Front 
Government in West Bergal. We 
have a right to introduce pension to 
the widows. We do not want the 
widows to become prostitutes. We 
want the old-aged people get a pen 
sion as a means cf living. We have 
young people who are engineers, doc 
tors, teachers and miners. They have 
a right to get unemployment allow 
ance which was introduced not by 
the socialist Governments but by the 
capitalist governments in Europe in 
the late 19th century in order to stem 
the tide towards socialism. When T 
want a job, if you cannot give a job 
to a skilled worker or a young fellow 
who has come out .from the college 
with high hopes, don't you think that 
he should get some allowance, some 
thing to spend instead of being a 
burden on his family? What have I 
done wrong? Are they wrong 
in introducing free tiffines for the 
children  in  Tamil Nadu?      You have 
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to explain. I have beer, voted to power on this 
as you have been voted to power on the 
question of Non-alignment. You are 
committed to Non-alignment. You are not 
going to give it up. I have been committed to 
the working class, to the peasant^ to the 
agricultural labour, to the rickshaw-wala. to 
the miners, to the jute grower. How do you 
expect me to funcion? Then, you might think 
it is easy for me. But instead of making it 
easy, you are putting obstacles, hindrances, 
and all kinds of barriers. The result is mis-
understanding. The result is that the chasm is 
becoming bigger and bigger. The further 
result is that I would say that when I cannot 
get properly in a legitimate, legal way, let me 
resort to straight action. What else can I do? 
You give me an answer to that. 

So, Sir, I would say in concluding that I am 
not giving a threat. As I said at the very 
beginning, I am speaking with deep anguish 
and regret. I am unhappy about it. You have 
brought us to the brink of disaster which you 
cannot see. This is what exactly happened in 
many other big countries. These kinds of 
grievance took ethnic shape. You know that 
whole history of Nigeria ; they fought against 
each other there was a civil war. Something 
happened in Sudan, North and South Sudan. 
Same thing happened even in England and 
now Scottish people are demanding homeland 
on the basis that profits out of Scottish high, 
the sea petrol, should be shared equally bet-
ween Scotland and rest of the States. So, I say. 
think twice before you make arrangement 
speeches like your finance Minister open a 
dialogue it does not hurt you. Please 
understand this is the biggest political issue of 
the country and if you cannot try to settle it, 
then future is disintegration. Thank you. 

PROF. C. LAKSHMANNA (Andhra 
Pradesh): Mr. Vice-Chairman, Sir, the Eighth 
Finance Commission Report which ought to 
have been submitted in November, might 
have been submitted on 29th as claimed by 
them, with the result that we were denied of 
the opportunity of having the benefit of the 
recommendations of the Finance Cormrosian, 

Sir, I come from an agricultural State. I 
come from a State which has switched from 
Congress-I rule te Telugu Desham rule. As a 
result, we are at a disadvantage on both 
counts. We were one of the Congress States; 
we were taken for granted and many things 
which ought to have come to Andhra Pradesh 
did net come our way. Now it has been much 
worse since Telegu Desham Government has 
ccme to power. Centre has been discrimin-
ating in every Tispejt. The Mangal-agiri Tyre 
Factory which ought to have come long time 
back is till nowhere in sight. Kakinada 
Fertilizer Factory which is so needed for agri-
cultural State is still no where in sight. The 
Medak Ordnance Factory meets the same fate. 
1 a:n saying this because when we came to 
power, we were told to bring in financial dis-
cipline. As I seated earlier, ours has been one 
of the few States which tried to meet the 
demands of the Union Government and wiped 
out the overdraft, with the result that we are 
put to a great disadvantage. 

Sir, the interim leport of the Eighth Finance 
Commission says that they have given some 
list of 13 States which have been told to have 
tinancial control and which have complied 
with, and therefore, they will not be entitled 
for Central '^sistance. They also say that it has 
been on the basis of some  considerations.     
What     are the 
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of the State Government employees as well. 
The money for this should come from the 
Union Government, but it does nut come. In 
the interim report, it is the same thing. This is 
not taken into consideration. 

Finally Sir, I would like to say some thing 
about the natural calamities. The Seventh 
Finance Commission, in its wisdom, has 
stated that they have made adjustments in the 
figure for 1977-78 to moderate the effects of 
tha extraordinary large expenditure ne-
cessiated by the unprecetidente i cyclone in 
Andhra Pradesh and Tamil Nadu in 1977. But 
has there been a similar recommendation in 
the case of Andhra Pradesh which had met 
with not one, but two unprecedented, much 
larger, calamities than what happened ln 
1977-78: There is no answer for this. The 
Union Government does not come forward 
and tell Us what exactly  is the position. 

Sir, we have four districts i» Andhra 
Pradesh which are the worst-affeoted drought 
areas in the country as a whole. If we do not 
take adeuuate steps, these four districts will 
on* day become a desert. Of course, we are 
trying our level best to do something there. 
We have taken up the Telgu Ganga project, as 
I mentioned earlier to give water to tha 
parched lands if Rayalseema and to the 
parched mouths of the peop'e of Madras city, 
in Tamil Nadu. Wc have been asking the 
Central Government to recognise this as a 
national project. This is becauss this project is 
going te benefit not merely the drought-prone, 
famine-stricken, and very backwar I districts 
of Andhra Pradesh, but the people of Tamil 
Nadu also. But still nothing has been done. 
Neither the Finance Ministry nor the Planning 
Commission comes forward and says . . . 
"Look, you are trying to do something which 
others have not done". It is because two     
State     Governments 

come to an agreement, come to realise what 
has been before us for a number of years and 
they want to, as*a result, do benefit to the 
people. But the Union Government does not 
do anything about it. Even till today we ha^e 
not received the sanction. On the other hand, 
we said, "we will not wait until such time as 
we get the sanction". We have been able to 
make some adjustments within our resources. 
We are going ahead with it. In some p' again 
we have to cut a few trees her« and there. 
There is the reserve forest policy coming in 
the way. But thot is a different matter. None 
the less several things are there; several things 
have already been said. All that I would plead 
with the Union Finance Minister is you please 
look at the problems of these States not as 
though they are problems of somebody else. 
We are a part of you. We may be having a 
different type of government as a fulfilment 
of the desire of the people as they voted us to 
power. But please do not treat us as different 
people. 

Once again, I want to emphasise that this 
country will be strong only when there will be 
strong States. You can never have an edifice 
on a sandy foundation. Therefore if you want 
to have a strong edifice, a strong budding, a 
strong Centre or a strong Union, make it sure 
that you have given adequately to the States 
v.-hi- h are legitimately claiming their share 
which has been eroded over a period of 25 to 
30 years, because, ad 1 was mentioning in an 
earlie.r intervention, there has been a 
continuous erosion in terms of Central 
revenues and also in terms of public 
borrowings. Therefore, I once again plead with 
the Finance Minister t; ''.eep these points in 
mind and do justice to States like Andhra 
Pradesh oud others who are, legitimately 
asking for their share, their due share. s,o tha1) 
they can progress, and in their progress you 
can see the progress of the country as y whole,    
Thank you. 
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THE VICE-CIL-UHAIRAM (SHRl R. 
RAMAKRISHNAN): Mr. Matto. Last 
speaker. 

SHRI GHULAM RASOOL MATTO 
(Jammu arid Kashmir); Mr. Vice-Chairman 
Sir. I thank you for giving me an opportunity to 
speak on this subject. The Statement of objctes 
and' reasons appended to each of the Four Bills 
is that it is based on the Eighth Finance 
Commission's interim report dated 14th 
November, 1983. So it is because of the 
interim report that these Bills were framed. 
But, Sir I understand that the Finance 
Commission has submitted its final report 
about 15 days back, j^would like the Finance 
Minister to come out with the final report and 
Onal recommendations so that we can vote 
them accordingly instead of just interim 
recommendations' on the basis of an interm 
report. 

Now, Sir, I come to the question of the 
Union duties of Excise (Distribution) Act. As 
my hon. frienas from West Bengal and 
Andhra Pradesh have stated out of the total 
Uuipn excise duties, a sum equal to 40 per 
cent only of the annual net proceeds are to be^ 
distributed to the States. To my mind this 
criterion of 40 per cent fixed by the Union 
Government is completely aribtrary. This 
amount should- have been equitably 
distributed, and if it is to be distributed on the 
baiis of 40 per cent, it is a gross injustice and I 
would submit to the hon. Finance Minister 
that a fresh look should be given and that the 
distribution of 40 per cent should be raisad to 
an equitable percentage so that the States get 
their due share out of the Union ex< ise duties. 

The second point that I have to make is 
this. The hon. Finance Minister has stated 
that he has more or less kept in tact the share 
of Union exices duties, particularly so far as 
the Jammu and Kishmir is concerned. But I 
would like to ask him a pointed question. 
That is, on page 124, paragraph   5,   sub-
clause   (2),   the  Seventh 

Finance   Commision   has   stated—and 1 
quote: 
7 P.M. 

"The percentage of th© net proceeds of 
taxes on income except the portion 
representing the proceeds attributable to 
Union territories to be assigned to the 
States should !.e 85 per cent.'' , 

This is a mandatory provisios so far as tne 
Seventh Finance Commission is concerned. 
So far the figures before me show—the 
amount Qf 85 per cent has not been paid to 
the States. It is not more than 60 per cent or 
so. I would like to ask the hon. Finance 
Minister why the clear instructions of tne 
SeventH Finance Commission have been 
violated in respect of distribution  of income-
tax. 

Now, the third point that I have to make is 
that nowadays when excise duties are being 
levied, there is a tendency on the part of the 
Government to levy a surcharge on these 
excise duties. This is being wilfully done to 
take cover under article 271 of the 
constitution. Article 271 of the constitution 
stipulates: — 

"Notwithstanding anything in articles 
269 and 270, Parliament may at any time 
increase any of the duties of taxes referred 
to in those articles by a surcharge for 
purposes of the Union and the whole 
proceeds of any such surcharge shall form 
part of the Consolidated Fund of India." 

So, this surcharge is not distributable to the 
States. No. I would like the hon. Finance 
Minister to please see to it that in future 
whenever there is a revision in excise duties it 
is for the total excise duties and not in the 
form of a surcharge. 

Similarly, Sir, my friend from West Bengal 
has stated that under article 270 the taxes on 
income do not include corporation tax. Shri 
Kalyan Roy has given the staggering figure of 
over Rs. 2,200 crores that have accrued to the  
Government  of  India  on  account 
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an amendmept to the Cons-itution is needea so that 
the States could get a share from tms corporation 
tax, it snouid be aone so that equitable distributmn is 
made to the States from corporation taxes. 

Sir, here is something very interesting aoout the 
Additional Duties of Excise (Goods of Special 
Importance) Amenument Bill. Agam, in the case of 
my State, more or less, the position is the same, ist 
is 0.744 per cent for this period also. 

THE VICE-CHAIRMAN (SHRl R. 
RAnaAKRiSHNAN) : Ail these points have 
already been covered. 

SHRI GHULAM RASOOL MATTO: No. Sir, 
Kindly listen to what I have to say. What is the 
criterion for the distribution of additional excise 
du-ties?., (ln-terruptions). .Please bear with me. 
It has been stated there that  ihe case of sugar—
kindly look at it average despatches oi sugar to the  
and to each State duriag    the three  years ending  
1976- 
 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN); Your State does not 
produce any sugar at all. 

SHRI  GHULAM  RASOOL MATTO: It is 
despatches to the State. But the criterion fixei is  
1070-77. And, in the case of textiles and tobaco the 
population taken is according to  the  1971 Census  
and  average  per capita State domestic  product.   I  
would  like     the hon.    Finance Minister to tell 
me how 1976   figures   are     valid   for     current 
distribution,   how  .the   1971   Census   is valid   
for  this   current   distribution.   I woula request 
him.    I would beg    of him,  to have a look at it. 
The distribution of the proceeds of the additional 
excise  duties  on     special     categories should be 
done on a     rational basis, upgrading it to the 1984 
level and also doing it on the 1981 Census basis. 
This is a very important thing because we are 
gettiig a very bad deal, a very raw dealas a result of 
this. 
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Minister and the officials sitting there to 
clarify. I have counted the total in the table 
and it comes to yy.98 per cent. Where has 
0.02 per cent gone? That should be 
explained. 

SHRI S.M. KRISHNA: Sir, there are some  
basic  question  which  have      a tendency   to  
keep   cropping   up   every now and then in 
every debate, which has  any  reference   to  
finance.     They have again cropped up today. 
Debate about  the  Central-Stale     relationship 
has gone on for the last one year and three  
months  in  great  stridency,  and in the recent 
months there has      been a fairly well- 
orchestrated cry or bogey which is being raised 
by the Opposition parties trying to accuse the  
Government  of   India  of  being     discri-
minatory in their attitude towards the States on 
the basis of shares cf governments that are in 
existence in our federal polity.      Sir, let us be 
very clear that it is not an uncommon phenome-
non in our    country. In the    last 34 years     
different     governments    have existed at 
different times. The Central Government and 
the     State  Governments are not necessarily 
the    same. The   flrst     non-Congress   (I)   
government came into being in Kerala. Since 
then, even taking 1967    into account, there  
have   been     non-CongreiS     (I) 
governments. 

AN HON. MEMBER: And they were 
pulled down. 

SHRI S. M KRISHNA: So it is not as if 
non-Congress (I) governments came into 
being only yesterday or day before yesterday 
for the first time. They have been there 
before; they are there today; and there might 
be the possibility of their continuing for some 
more time. So let us not try to camouflage the 
basic issues. 

Now, hon. Shri Ghosh, who initiated the 
discussion, said that the National 
Development Council has become a ritual. I 
am quoting Mr. Ghosh, Now    I am a bit 
confused as to how 

wa start reconciling t'ne views ol the 
learned Members of the Opposition, 
ivry guild mend, Mr. Kalyan Roy, ac- 
euseu the finance Minister of being 
arrogant,       being      callous, boing 
oblivious etc', etc. Now how I reconsile the. 
views of Mr. Gnosn and those of Mr. Kalyan 
Roy? Mr. Ghosh has gone on record to say 
that it was omy a ritual. And  Mr. tCaiyan 
xtoy nas taken objection to a purported 
statement oi the Finance Minister, wherein he 
hai said that to discuss the Annual Plans the 
conven-iiie meeting of the National De-.-
veiopment Council was not warranted. Weil, 
theie are very fairly well-established 
conventions on what the role is of the 
National Development Council, what the role 
is oi the banning Commission, what the role 
is of the State Governments. So, when tnese 
para-metres are fixed, there is no point in 
trying to stretch a poin: beyond ceriain 
logical limits. 

Now, the overdraft question has been 
answered. Calling-Attention debates have 
taken place in vhia House as weii as in the 
other House. The same points you have oeen 
repeating. The same points I will be tempted 
to repeat. But it is now ten minutes past seven 
in the evening. And I am sure there is a limit 
to the patience of the hon. Members aiso. 
There is now point in repeating all these 
things. The fact, is, all of us have to be re-
conciled to one feature, one basic fact, that the 
economy has to be managed by the 
Government of India, the economy of the 
country, the management of the economy cf 
the country, is the basic responsibility of the 
Government of India. And the States have got 
to play a complementary role, a supportive 
role, a role which would add strength to the 
national economy. The States should bring 
strength to strengthen the national economy. 
And it is in this endeavour--it is a great 
endeavour—in this great endeavour, we fully 
value. We fully respect the role that the State 
Governments have got to perform, and they 
are performing that role. 
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SHRI S. M. KRISHNA: Now, this is not a 

proposition which is being made lor the flrst 
time. 

Then, Mr. Ghosh also said that the Central 
Government was behaving like a zaminL.ar, 
and he also reeled out .some figures about the 
commitments which the previous Govern-
ment in West Bengal had made, for which, 
the present West Bengal Government has got 
to pay interest. Well, whatever you have been 
doing today, I am sure, the next Government 
which is going to come to power in West 
Bengal, will have to honour that commitment. 
There is no point in questioning this. These 
are some oi the basics, the contractual 
obligation of a previous Government passes; 
on to the successor Government. So, there is 
noting new about it. 

But, what I am surprised is the venom with 
whicii my friend, Mr. Kalyan Roy, spoke. He 
said, "Calculated discrimination, partisan, 
hostile, biased. The chasm is becoming wider 
and wider." And then in between he brought 
in Mr. Jagannath Mishra of Bihar also. If I am 
to accept your argument that the Go-ernment 
of India is being very discriminatory in its ap-
proach, it is hostile, it is becoming biased 
against the non-Congress Governments, why 
do you bring in the Congress Government to 
butteress your argument? If the Congress (I) 
Chief Ministers have also the same grievance, 
if the Congress (I) Finance Ministers have 
also the same grievance, that the non-
Congress (I) Chief Ministers and the non-
Congress (I) Finance  Ministers  have,  it is 
only    a 

testimony to the fact that the Government of 
India is not pursuing a policy of 
discrimination against the non-Congress 
Governmsnts. When there is a basic fallacy in 
your approach to this problem, I am sure some 
of you at least would realise it. So, for hea-
ven's sake do not wage any war against the 
Governmsnt of India that we are being 
discriminatory or biased against non-Congrass 
(I) Governments. For heaven's sake please do 
not bring the Congress (I) ruled States into the 
picture. We will take care of them There is no 
party involved in that. 

SHRI NIRMAL -CHATTERJEE (West 
Bengal): Theru is nothing illogical about it. 
The argument is'at two levels, one is about the 
relationship between the Union and the States 
and the other is discrimination between the 
States. 

SHRI S. M. KRISHNA: Well, eacn 
one of us looks logic from one's own 
angularities. If I have nurtured a 
particular angle I see total logic in 
that and if I do not nurture that kind 
of an angularity then I see no logic in 
it. Perhaps you might have honest 
differences of opinion. Now, let it 
marks at least from this) House we 
must be responsible. I refute totally 
the charge of Mr. Kalyan Roy, charg 
ing the Finance Minister with arrog 
ance and callousness. I said the other 
day in the other House that some of 
'the Congress (I) Governments are 
Government. We are being accused, 
accusing the Government of India for 
being soft towards the West Bengal 
not be said and whenever we make re- 
The only fault of the Congress (I) 
Chief Ministers and Finance Ministers 
is that they are not trying to become 
as vocal as some of you are becoming 
here. Just imagine if they also become 
as vocal as some of you are, what 
would be the repercussions in the 
other States. Yes, there has been 
a deficit financing. The Govern 
ment of India resorted to deficit 
financing. Well,  defence  is in   onl 
charge and various    other things are in the 
charge of the    Government of 
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India.    We have also    taken into account the 
States' needs and their necessities.     Now, that 
is the reason why we  provide  for over-drafts 
also. Any Finance Minister    who does not 
draw attention  of  a  particular     State  Gov-
ernment which    ISl going beyond certain 
permissible    limits    which    have been 
agreed upon then he will be failing in  his 
duties      For this,  there is scope for mutual    
dialogue and I am sure that the dialogue has 
bee.; going on between the    Government of 
West Bengal and the Union Finance    Ministry 
and things are being sorted out. While we are 
sorting    otit things and at the sbme time you 
are trying    to make much grievance out of this 
particular thing, certaialy it does not help 
matters.  It only vitiates the     atmosphere.      I 
would only plead with my hon. friends from 
West    Bengal      to look at the financial    
management of the country  from the  national 
'perspective. Please    do    not try to look at it 
purely from the State's perspective. Because 
when you talk here you talk as representatives 
of the    nation, not necessarily    as  
representatives of the West    Bengal.      So,    
it    is    in   this perspective    that I am trying to    
approach this particular debate. The proposition 
which    I have enunieiated is certainly not that     
you can take exception  to  that     proposition.     
I    am sure you will agree with that proposi-
tion. 

Now, one general complaint which has 
been aired is that the Centre has taken away 
all the sources of revenue and the States* are 
left with very few sources and that they are 
not being able to tap their own resources. 
Well, theooint has been made earlier also in 
many debates. Now take the agricultural 
sector. Well, whatever you see in the 
agricultural sector is your ov/n. The State 
Electricity Boards, the States Road Transport 
Corporations, the irrigation tax and the water 
rates which go with that, these are all 
exclusively the oreserve of .the ftate 
Governments. But what ls lacking is the will 
power to tax in some of these 

areas. Well, that is left to your wisdom. The 
West Bengal Government can decide whether 
to tax to the agricultural weathier class or not. 
The Andhra Pradesh Government can also 
make up its own mind whom to tax and 
whom not to tax, or what would be the power 
tariff for industry. (Interruptions). Well, if 
you have done well, there is no quarrel 
between you and  me. 

SHRI PARVATHANEN, JPENDRA 
(Andhra Pradesh): You shouid appreciate 
that. 

SHRI S. M. KRISHNA- Wherever any 
particular State has managed, its ecomy well, 
ite fi nances well, we have never failed to 
appreciate that. n record to say that we 
appreciate rt. We thank them for ! bothering 
us any further. Our point is only with 
reference to those States which do not manage 
properly. Well, they s/ay "commitments''. 
Well, all of us have commitments. Now, if all 
of our commitments are going to be honoured, 
then the country is going to be become 
bankrupt. The point is made as if the 
Government of India can go on getting 
currency notes printed in the Nasik press, Sir, 
we should also become students of monetary 
economics. It is not as easily done as it is said. 
It cannot be done. It has to be backed up by 
other power. So it is not as if the Government 
of India can print currency notes and just 
distribute it to the States and it. is not doing it. 
That only shows that we have very little 
appreciation for grass-roots economics. 

Now, about the corporation tax Sir, if 
corporation tax is, according to the 
Constitution, not sharable what is it that we 
can do? And the tame point is being made in 
every debate, in. debate  after debate. 

Then about income-tax and 85 per cent to 
the State; it was said that the Finance 
Commission has become redundant. That was 
one of the points 
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made that the Finance Commission has 
become redundant. Sir, it wa be very 
uncharitable to make (hat remark against the 
Finance Commissions. I think- the successive 
Finance commissions have made a great 
contribution for a better Centre-State fiscal 
relationship over a period of time. The 
previous seven Finance Commissions plus the 
Eighth Fhan?e Commission which has Just 
submitled its final report_ all of them have 
done yeoman service to put the Centre State 
fiscal relationship on an even ket 1. So Jet us 
not try to denigrate institutions. By 
denigrating institu-tution*. none of us is 
going to gain; on the other hand, all of us are 
going to become poorer. 

Sir, I need not cover the other points which 
have been made in 'the debate. The Sarkaria 
Commission is there . Now, sil ol w; are free 
to go before the Commission to place all out 
points of view and the Commissions will 
consider the various points that 5 .ce placed 
before it by politic;') parties, by State 
Government, bjr the Union Government and 
ultimately, as the Prime Minister has said and 
the F i i n m t  Minister has said, a national 
consensus has got to emerge. Towards this 
national consensus, let us try to understand 
each other better, and as a first step, let us 
stop suspecting the bona fides of each other. 

The four Bills cover a very limited 
objective and  that limiied object tive 
certainly did not warrant a full-dress debate 
on the Centre-State relations. Sir, with these 
few words, I commend all the Bills for the ac-
ceptance of the House. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): I shall now put the 
first motion moved by the hon. Minister   to   
vote, 

SHRI      TARVATHANENI      UPEN-A:   
On a point of order.   There is no quorum in 
the House. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Quorum is not raised 
generally. 

SHRI PARVATHANENI UPENDRA: 
Why, Sir? A want to raise it. It is the 
responsibility cf the Treasury benches to 
ensure quorum at the time of passing such 
important Bills. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): If you insist on the 
quorum I will have no objection to ring the 
quorum bell. But the convention of the House 
is that quorum question, is not raised. 

SHRl PARVATHANENI UPENDRA: I 
am not insisting, but I am reminding the 
Treasury Benches that they should remain in 
the House and ensure quorum at all times. 
That is all. 

THE VICE-CHAIRMAN (SHR R. 
RAMAKRISHNAN):  The question is: 

"That the Bill to amend the Union 
Duties of Excise (Distribution) Act, 1979, 
as passed by the Lok Sabha, be taken into 
consideration." 

The   motion   was   adopted. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN):   We   shall      now 
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take  up  the  clause-by     clause  consi-
deration of the Bill. 

Clauses 2 and 3 were added to the Bill. 

Clause     1,     Enacting     Formula     and 
the  Title  were added to the Bill. 
SHRI S. M. KRISHNA: Sir, I move: 

"That the Bill be returned." 

The question was put and the motion  was  
adopted. 

THE VICE-CHAIRMAN (SHRl R. 
RAMAKRISHNAN): The question is: 

"Tha't the Bill    further to amend 
the Additional     Duties     of    Excise 

(Goods of Special Importance)  Act, 
1957. as passed    by the lok Sabha 

Into The   motion   was   
adopted. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): We shall now take up 
the clause-by.clause consideration   of  the  
Bill. 

Clauses 2 and 3 were added to the Bill. 

Clause 1, the Enacting Formula and the  
Title  were  added  to  ihe Bill. 

SHRI S. M. KRISHNA: Sir, I move: 

"That the Bill be returned." 

The question was put and the motioa was 
adopted. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN):   The   question  is: 

'That the Bill to amend the Union Duties 
of Excise (Electricity) Distribution Act, 
1980, as passed by the Lok sabha. be taken 
into consideration. 
The   motion   was   adopted. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN):   We   shall      now 
375 RS    16. 

take up the clause-by-clause consideration of 
the Bill. 

Clauses 2 and 3 were added to the Bill. 

Clause  the Enacting Formula and the  
Title  were added to  the Bill. 

SHRl S. M. KRISHNA: Sir. I move; 

"That the Bill be returned." 

Tlue question was put and the mation  was 
adopred. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): The question is: 

"That the Bill further to amend the 
Estate Duty (Distribution) Act, 1982, as 
passed by the Lok Sabha be taken into 
consideration. 

The   motion   was   adopted. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): We shall now take up 
the clause-by-clause consideration of the Bill. 

Clauses 2 and 3 were added to the Bill. 

Clause 1 the Enacting Formula and he  
Title  were added to  the Bill. 

 

SHRI S- M. KRISHNA: Sir, I move: "That 

the Bill be returned." 

The question was put and the motion was 
adopted. 


